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amounts of Special Central Assistance to the welfare 
programmes for the target group and was informed that 
no further fund would be released to it till the full 
amount of SCA lying in the Civil Deposit is released 
and utilised for the purpose for which it was meant. The 
CAG has been requested to conduct a special audit of 
funds given to Government of Bihar under various 
Central and Centrally Sponsored Schemes for SCs 
and STs.

As per the latest information from the Government 
of B ihar rece ived in Septem ber 1996. the State 
Government have released all the amounts of SCA lying 
in the Civil Deposit and utilised during 1994-95, 1995-
96 and 1996-97 upto 19.9.1996. However, it is further 
observed that a sum of Rs. 6.40 crores is still lying 
unutilised with the State Government. Sim ilarly the 
information as to whether the funds released from Givil 
D eposit have actua lly  been u tilised  by the 
deve lopm enta l agencies in accordance with SCA 
guidelines is also not available. The State Government 
has therefore been asked to give further clarifications/ 
detailed information on the utilisation of funds so that 
a final decision could be taken in the matter.

(d) and (e). The NGOs against which complaints 
have been received and action taken thereon are given 
below :

1. Complaint regarding misuse of funds by an 
organisation called Pandit Bachhan Panday 
Mahila Vikas Sansthan Gopal Ganj, which is 
getting grant in aid for implementing welfare 
scheme for SCs was inquired into by the 
concerned District Magistrate and was found 
that the grant given to this organisation is 
being mis-appropriated. Therefore no further 
grant is being released to this organisation. 
Another complaint received against this 
organisation regarding misuse of funds given 
to it under the scheme for Prohibition and 
Drug Abuse prevention is being investigated 
by the Government of Bihar.

2. C om pla in ts received aga inst two 
organisations namely (1) Harijan Adivasi 
Mahila Seva Sansthan, Distt. Purnia, and (2) 
Mental Retarded and Psychological Sufferers, 
Patna, regarding misuse of funds given to 
them for handicapped welfare, were got 
examined and these NGOs have been asked 
to refund the Govt, grant with interest.

3. Grant-in-aid to one organisation called Indira 
Gandhi Samaj Sevashram, Patna, for running 
an Old Age Home was stopped from the 
second insta lm ent of 1995-96, as the 
CAPART has b lacklisted it. No specific  
complaint has been received against this 
NGO with reference to the running of the Old 
Age Home with financial assistance from the 
Govt, of India, Ministry of Welfare.

[English]

Payment Terms between Super Bazar 
and Suppliers

644. SHRI JANG BAHADUR SINGH PATEL : Will 
the Minister of CIVIL SUPPLIES, CONSUMER AFFAIRS 
AND PUBLIC DISTRIBUTION be pleased to state :

(a) the details of the payment terms between the
Super Bazar and suppliers;

(b) the number of bills pending for payments to the 
suppliers and the amounts thereof and s nee when these 
bills are pending;

(c) whether the Super Bazar is not maintaining 
payment terms and the payments to the suppliers are
delayed unduly long;

(d) if so, the reasons therefor; and

(e) the measures being taken by the Government to 
ensure timely payment to the suppliers?

THE MINISTER OF FOOD AND MINISTER OF CIVIL 
SUPPLIES, CONSUMER AFFAIRS AND PUBLIC 
DISTRIBUTION (SHRI DEVENDRA PRASAD YADAV) :
(a), (c) and (d). The Super Bazar, Delhi has informed 
that they are normally making payments to the suppliers 
as per the agreed payment terms, which vary from 
supplier to supplier. The period of payments generally 
range between 3 days and 45 days. Some times 
payments have to be delayed on account of late 
realisation of credit sale proceeds from the Govt, offices 
and other organisations.

(b) As per the information furnished by the Super 
Bazar, Delhi the total number of bills to be paid to the 
suppliers as on 20-11-1996 is about 2000 involving 
about Rs. 8.00 crores. Receiving bill, processing it and 
making payment is a continuous process. By this process 
pending period of bills varies from 1 day to 45 days as 
per term of the payment. However, due to delayed 
recoveries of dues from Govt./Semi-Govt. offices and/or 
on account of objections during processing, payment of 
some bill gets delayed.

(e) It has been reported by the Super Bazar that to 
improve the financial management, they are trying to 
improve sales, introduce computerisation for effective 
recovery of credit sales and taking inventory control 
measures like weeding out the less populac^brands.

Construction of Godowns in Andhra Pradesh

645, DR. T. SUBBARAM I REDDY : W ill the 
M in is '^ of CI'/IL SUPPLIES, CONSUMER A FAIRS AND 
PUBLiC DISTRIBUTION be pleased to state :

(a) whether the Government of Andhra Pradea!; 
has sent a proposal for construction of godowns fo. 
PDS under the Revamped Public Distribution System 
areas;


